FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016]

FOR THE ATTENTION OF CREDITORS OF SRS MODERN SALES LIMITED

Sl | Relevant Particulars Details
1. | Name of the Corporate Debtor SRS Modern Sales Limited
2. | Date of incorporation of Corporate | 18™ January 2007
Debtor
3. | Authority under which the Registrar of Companies, Delhi, registered office was shifted from
Corporate Debtor is incorporated / Delhi to Faridabad, Haryana
registered
4. | Corporate identity number of U51109HR2007PLC040823
Corporate Debtor
5. | Address of the registered office and | Regd. Office:
principal place of business, if any SRS Tower, Unit No. 700B, 7" Floor, Near Metro Station Mewla
Maharajpur, G.T Road Faridabad, Haryana -121003
Office where books of accounts & papers are maintained
SRS Tower, 3" Floor, Near Metro Station Mewla Maharajpur, G.T
Road Faridabad, Haryana -121003
6. | Insolvency commencement date in 17" April 2017 as per Order of NCLT Chandigarh in CP (IB) No.
respect of the Corporate Debtor 10/Chd/Hry/2017
7. | Estimated date of closure of 14™ October 2017 (180" day from the insolvency commencement
Insolvency Resolution Process date)
8. | Name, address, email address and SAMEER RASTOGI
the registration number of the Reg No. IBBI/IPA-002/IP/00107/2016 17/1147
Interim Resolution Professional F-116 Lajpat Nagar-1, New Delhi-110024,
Email- srastogi@indiajuris.com
Ph-011 29814816/17. Mob: 9818685399
9. | Last date of submission of claims 27 May 2017

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Chandigarh has
ordered the commencement of a corporate insolvency resolution process against the SRS Modern Sales
Limited on 17" April 2017. The creditors of SRS Modern Sales Limited are hereby called upon to

submit a proof of their claims on or before 2" May, 2017 to the interim resolution professional at the
address mentioned against item 8.

The financial creditors shall submit their proof of claims by electronic means only. The operational
creditors, including workmen and employees, may submit the proof of claims by in person, by post or
electronic means. Submission of false or misleading proofs of claim shall attract penalties.

Date Wednesday, April 19, 2017
Place: New Delhi

b

SAMEER RASTOGI
Interim Resolution Professional




